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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

 

ORIGINAL APPLICATION NO. 262/2022 

IN THE MATTER OF: 

SANJAY SHARMA        … APPLICANT 

VERSUS 

UNION OF INDIA & OTHERS           … RESPONDENTS 

REPLY ON BEHALF OF CHIEF ENGINEER, U.P. IRRIGATION 

DEPARTMENT ALONG WITH THE SUPPORTING AFFIDAVIT 

MOST RESPECTFULLY SHOWETH: 

1. The U.P. Irrigation Department (hereinafter “the Department”) most 

respectfully submits this Report in compliance with directions issued by this 

Hon’ble Tribunal in the captioned matter, wherein the Applicant has sought, 

among other reliefs, the constitution of a High-Level Inter-State 

Committee to address the alleged dumping of dead bodies in the River Ganga. 

The Applicant has relied on various precedents wherein this Hon’ble Tribunal, 

by invoking its wide powers under the National Green Tribunal Act, 2010, 

constituted committees to monitor and regulate environmental concerns. The 

Department humbly places on record its views, statutory obligations, and 

the measures undertaken before, during, and after the COVID-19 

pandemic in respect of the River Ganga’s sanctity, flood management, and 

related public welfare initiatives. 
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2. The crisis precipitated by COVID-19 was unprecedented in scale and 

gravity, creating extraordinary circumstances across the globe. In India, it 

resulted in periodic lockdowns, a sudden strain on health infrastructure, and 

profound socio-economic challenges. During the height of this pandemic, 

the Department continued its statutory tasks of river management, 

barrage operation, and flood control, thereby preventing additional distress 

that could have arisen from potential flooding. By diligently following 

COVID-19 protocol ensuring that all workers wore masks, underwent 

temperature screening, and worked under sanitized conditions—the 

Department not only safeguarded public health but also offered critical 

economic support to laborers who might otherwise have struggled to meet 

their basic necessities. 

 

3. It has been reported that, during the lockdown and its immediate aftermath, 

some deceased individuals lacking family, means, or awareness of proper 

funeral protocols were found disposed of in the River Ganga. While these 

events were indeed lamentable, they must be contextualized within the larger 

backdrop of a global pandemic that disrupted normal societal functions. The 

Department, in its daily operational activities along riverbanks, 

occasionally encountered remains or received information regarding 

deceased bodies. In such instances, the Department promptly notified the 

competent local bodies and district administration, who hold the statutory 

mandate and jurisdiction to ensure the dignified cremation of deceased 

persons. This practice of immediate reporting was vigilantly observed 

throughout the pandemic and beyond. 

 

3

1028



4. The Applicant, in making a case for the constitution of a High-Level Inter-

State Committee, has drawn parallels to situations where this Hon’ble 

Tribunal appointed oversight bodies to address persistent and continuous 

pollution in rivers, groundwater, and other environmental domains. The 

Department acknowledges and respects the Hon’ble Tribunal’s 

prerogative to form such committees in matters warranting sustained 

intervention but humbly submits that the unfortunate phenomenon of dead 

bodies being discovered in the Ganga during COVID-19 arose under a 

singular, historic public health emergency. By contrast, matters in which 

this Hon’ble Tribunal has formed long-term oversight committees often 

involve protracted, ongoing environmental damage—such as effluent 

discharge, solid waste management failures, or unmitigated air pollution—

rather than episodic occurrences triggered by an unprecedented crisis. 

 

5. The Department further clarifies that its core functions revolve around 

the operation and maintenance of barrages, the demarcation of 

floodplain zones, and the prevention of floods through both structural 

and non-structural measures. These include regular inspection and repair 

of embankments, erection of pillars to clearly demarcate floodplains, and 

the proper regulation of water flow at barrages in accordance with detailed 

operation manuals. The Department measures certain water parameters, such 

as Parts Per Million (PPM), but does not function as a pollution control 

authority, since regulation or enforcement of water quality standards falls 

under the jurisdiction of the Pollution Control Boards and other authorities 

constituted under environmental legislation, including the Water (Prevention 

and Control of Pollution) Act, 1974. 
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6. By consistently executing its flood-control functions, the Department has 

safeguarded the lives and property of residents along the River Ganga. 

During the COVID-19 waves in 2019–20 and 2020–21, had these flood 

preparedness efforts been compromised, Uttar Pradesh could have faced a 

devastating compound crisis of pandemic and flood. It is pertinent to note that 

the Department’s workforce adhered to all pandemic-related guidelines 

while constructing, reinforcing, and repairing embankments, as well as 

installing and maintaining pillars to mark floodplain zones. These markers 

help delineate the areas where intrusive or harmful activities are restricted by 

law. The Department also coordinates with local district officials to 

prevent encroachments, with the Namami Gange project supporting 

further through the development of ghats that protect riverbanks and 

encourage hygienic usage of the riverfront. 

 

7. Insofar as the Applicant’s contention relates to ensuring dignity in death, it 

is well-established that the Hon’ble Supreme Court of India has recognized 

the right to a dignified burial or cremation as intrinsic to Article 21 of the 

Constitution. The Department wholeheartedly supports every measure taken 

by the State Government and local bodies to strengthen crematoria 

infrastructure and ensure that no individual is denied respectful final rites. 

However, the Department reiterates that local municipalities and other 

such bodies have the statutory charge over the establishment, 

maintenance, and operation of crematoriums. The Department neither has 

the authority nor the primary responsibility for creating or running these 

facilities; rather, it provides cooperative support as and when required, 

including promptly notifying relevant authorities if bodies are discovered 

along the riverbanks. 
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8. With respect to the Applicant’s prayer for a High-Level Inter-State 

Committee, the Department remains entirely amenable to following any 

directive that this Hon’ble Tribunal may pass, recognizing the Tribunal’s 

expertise and comprehensive approach to environmental governance. 

Nevertheless, the Department respectfully submits that the mere occurrence 

of body dumping, predominantly during a historically rare pandemic, may 

not, by itself, suffice to warrant the same framework of permanent 

oversight committees typically reserved for continuous and persistent 

pollution of environmental resources. The Department’s track record 

shows that incidents were immediately reported to local authorities, 

supporting them in final rites, and maintaining close inter-departmental 

communication. Any further instructions from this Hon’ble Tribunal will be 

scrupulously adhered to. 

 

9. The Department affirms that the sanctity of the River Ganga has always 

been, and shall remain, a paramount concern. Beyond routine operation 

and maintenance of irrigation structures, the Department has consistently 

endeavored to contribute to broader river-rejuvenation initiatives, 

including the Namami Gange program, aimed at preserving the river’s 

ecological integrity. Officers at the district and commissioner levels, 

designated by the Department, collaborate with various State Government 

agencies to ensure that no unauthorized activities compromise either the 

floodplains or the river’s flow regime. 

 

10. That the Department further respectfully submits that it is not the principal 

entity vested with the responsibility of preventing pollution or curbing 

illegal dumping in the River Ganga. The National Mission for Clean Ganga 
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(NMCG) has established District Ganga Committees (DGCs) in districts 

abutting the Ganga or its tributaries, as per the Office Memorandum dated 

19.07.2024. Further these DGCs, chaired by the District Magistrate, are 

entrusted with protecting, restoring, and rejuvenating the river within their 

respective jurisdictions. Copy of the office memorandum dated 19.07.2024 

issued by Ministry of Jal Shakti (NMCG) is marked and annexed as 

ANNEXURE-1. 

 

11. That the DGCs ensure that no pollutants or waste materials are 

discharged into the river or along its banks and that the directives of this 

Hon’ble Tribunal and other competent authorities are diligently complied 

with. The NMCG supervises the performance of these committees through 

the Digital Dashboard for District Ganga Committees Performance 

Monitoring System (GDPMS), thereby ensuring consistent oversight and 

accountability. Therefore, the central responsibility for environmental 

management and pollution control at the district level rests with the DGCs, 

rather than with the Department. 

 

12. That the DGCs are specifically responsible for protecting, restoring, and 

rejuvenating the river, ensuring that no pollutants are discharged into the 

river or its banks, and monitoring the river to prevent pollution. 

That the NMCG monitors the performance of the DGCs using the Digital 

Dashboard for District Ganga Committees Performance Monitoring 

System (GDPMS), as per the Office Memorandum dated 19.07.2024. 

13. n conclusion, it is most respectfully prayed that this Hon’ble Tribunal may 

be pleased to take note of the Department’s submissions, including the 

exceptional backdrop of the COVID-19 pandemic, the Department’s 
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limited jurisdiction in matters of pollution control and crematorium 

governance, and the adequacy of existing channels of coordination among 

government entities. The Department stands ready to comply with any 

order or direction that this Hon’ble Tribunal deems appropriate, while humbly 

suggesting that the sporadic, pandemic-specific instances of body disposal 

may not be equated to sustained or intentional pollution warranting 

continuous committee oversight. Any further relief that this Hon’ble 

Tribunal may consider necessary or expedient in the interests of justice, 

equity, and good conscience is respectfully left to its wise 
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Place: New Delhi 
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